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Shri T. S. A. Chettlar: Are the in
comes of Corporations, the share 
moneys of which are wholly Govern
ment, subject to income-tax?

Skri M. C. Shah: Yes, Sir. The 
position is this. If the concern is run 
as a Department of Government, then 
they are not assessable, but when they 
are corporations of companies then they 
are assessable, even though Govern
ment hold cent per cent of the shares.

Kumari Annie Mascarene; May I 
know whether the titanium industries 
in Travancore-Cochin paid any income- 
tax and if $0 how much?

Shrl M. C. Shah: I have not got the 
figures now.

Kumari Annie Mascarene: It is a 
aemi-Govemment concern.

Shri Damodara Menon: Are cor
porations under different State Govern
ments also assessed to income-tax?

Shri M. C. Shah: As I have already 
stated if it is ûn as a State depart
ment then they are not assessable: but 
if they are formed into corporations or 
companies, even though cent per cent 
shares are held by the States, they are 
assessed.

Shri T. S. A, Chettiar: Will he give 
us examples of such concerns which 
are run as departments and which ara 
not assessable?

Shri M. C. Shah: I have not got that 
information at the moment. I have 
got figures which are assessable.

Shri T. S. A. Chettiar: For example, 
is the Hindustan Aircraft Factory 
assessed to income-tax?

Shri M. C. Shah: The Hindustan Air
craft Factory will be assessed.

Dr. M. M. Das: May I know the total 
number of State trading corporations?

Shri M. C. Shah: I have not got the 
total number; but they are not more 
than ten perhaps. I have got a list of 
some; shall I read them?

Mr. Deputy-Speaker: No.

Common Cadre of Services in Part ‘C* 
States

•826. Shri M. L. Dwivedi: Will the 
Minister of Home Affairs be pleased
to state:

(a) whether there is any proposal 
for having a common cadre of services 
for all the Part ‘C’ States;

(b) whether it is a fact that the 
Chief Ministers of Part States wha 
gathered at a conference at Ajmer dis. 
cussed the issue and communicated 
the results of their deliberation in 
this connection to the Ministry of 
States;

(c) whether the Government of India 
have come to any decision on the sub
ject;

(d) if so, whether any scheme has 
been prepared and by what time is it 
likely to come into operation; and

(e) what are the recommendations 
of the Chief Ministers of Part ‘Ĉ  
States on the subject?

The Deputy Minister of Home Affairs 
(Shri Datar): (a), (b) and (e). The 
Chief Ministers of some of Part *C* 
States discussed matters of common 
interest including the question of re
cruitment to services in Part ‘C’ States, 
and the question of a common cadre of 
gazetted officers. They realised that 
from a practical point of view the 
question presented some administrative 
difficulties, and they recommended as 
a first step the constitution of a Public 
Service Commission for Himachal 
Pradesh, Delhi and Ajmer. They also 
recommended that the question of other 
Part States coming under a common 
Public Service Commission and a 
common cadre of officers might be 
considered at a later date.

(c) and (d). The matter is under 
active consideration In consultation 
with the Union Public Service Com-? 
mission. A final decision is likely to 
be reached in the near future.

Shri M. L. Dwivedi: May I know in 
how many States the reorganisation of 
services has taken place, and in effect* 
ing such reorganisation has care been
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taken to safeguard the cadres, scales of 
pay etc. of the State employees?

8hri Datar: The question of a com
mon cadre is under consideration. The 
matter is reaching final stages so far as 
Bombay and Saurashtra are concerned. 
In the other cases the matter is .-;lill at 
an earlier stage.

Shri M. L. Dwhredi: Ma.v I know 
whether it is a fact that Hindi know
ing personnel in the services in these 
States have been placed at a great dis
advantage irrespective of the fact that 
they have got a record of efficient ser
vice during the previous rulers* time?

Shri Datar: We have no information.
Shri N. Somana: May I know what 

proposals have been made as regards 
Coorg?

Shri Datar: So far as Coorĵ  is con
cerned. there is no question of a com
mon cadre with other Part C States; 
but some attempts are being made to 
have a common cadre with Mysore in 
respect of certain service*.

Shri N. M. Lingam: May I know
whether Government is proceeding on 
this matter on the basis that Part C 
States will be a permanent feature in 
the set up of the country?

Shri Datar: We are proceeding on the 
basis that at present they form a part 
of the Indian Constitution.

Shri Heda: In view of the fact that 
there is a growing opinion to merge 
these Part C States with the neighbour
ing States, are Government thinking 
of the feasibility of having a common 
cadre and Public Service Commission 
with the neighbouring States which 
apeak the same language?

Shri Datar: That question also is 
being considered and the matter has 
been put to some of these Part C 
States also.

Central Board op Education

•827. Shri M. L. Dwivedi: WiU the 
Minister of Edncation be pleased to 
state:

(a) the number and names of Part 
*0* States which are to be united in

the matter of education and placed 
under the jurisdiction of a proposed 
Central Board of Education;

(b) whether the scheme for the pro
posed Central Board of Education has 
been circulated to Part ‘C* States for 
acceptance;

(c) which of the States are not will
ing to take advantage of this Central 
Board; and

(d) by what time is this Central 
Board of Education likely to begin 
functioning?

The Deputy Minister of Natural 
Resources and Seientiftc Research 
(Shri K. D. Malaviya): (a) to (d). A 
statement is laid on the Table of the 
House. [See Appendix IV, annexure 
No. 30].
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